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Petitioner appears in person. Advocate, Sri R.S. Pandey alongwith Rajesh
Kesarwani. The argument in respect of the contempt application L.A. No.2/2017 are
heard.

During the course of hearing the petitioner in person sought a liberty to file
some additional documents in order to substantiate her allegation on alleged breach
of the status quo order passed on 17.11.2015 by the Hon’ble Company Law Board.
While on the other side, the learned Respondent counsel made an effort to clarify
that the amount of deposit mentioned in the contempl application pertains to the
F.Ds. made by the Respondent company and after attaining the maturity, the same
were re-credited in its account. Hence, as per him no case is made out for alleged
violation of the status quo order passed by the Hon’ble Company Law Board. such
plea is noted.

Meanwhile. it would be appropriate for the Respondent to clarify further by
furnishing detail particular of the aforesaid F'Ds were made from which account, and
on attaining its maturity, whether such amount was created to the same account are
otherwise. Further the respondent company to give details of written instruction
issued to the Bank in this respect or otherwise.

The petitioner is also at liberty to file proposed document in proper form of a
formal memo and by supplying an advance copy thereot to respondent counsel, so
as to make the respondents/company able to file rebuttal documents, if any.

The matter be listed on 6™ September, 2017.

S d

Dated:11.08.2017 Sri H.P. Chaturvedi, Member (Judicial)

Typed by
PK. Jyoti



